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for appointment against a GD3 vacancy, the

ay;piicant has approached this Tribunal seeking
relief,

None appeared for the applicant ﬁheﬁ the
mather was called -nor the applicant was prescht
in person. There was also no formal request for
adjournment of the matter. However, Mre. S.B.Jeng
Lide. Additional wand.m:; Counsel was present and
heard.

The facts of the case are not disputed by
the Respondents. They have, however, in their 2

counter subnitted that the cases of appointment
extreme hardship

on compassionate ground are made only on £
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of the

post. They have submitted that the case
applicant was congidered alongwith other app-.

lications Lc.mc,g.*rcfl in this regard by the CRC,
There were 34 such cases and after objective
benefits received by the family of the deceased
Govt. servant, the number of dependants to he
taken care of and the number sisters/daughters
talhe married, the case of the applicant could

not he ar*(‘Jm-a*accd because of the fact that
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available under compassionate r-um_a and there
were several candidates who were more deszrving

than the applicant in terms of the selection
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Having heard the Respondents and having
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